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CENTRAL ADIiiINISTRATIVE TRIHUNAL 

LUCKNOW BENCH 

LUCKNOW 

T.A. No. 1961/87 

(writ Petition No.6601/85) 

Divisional Railway Manager, 
Northern Railway, Lucknow :Pe ti tio ner. 

versus 

Ram Chandra and others 	 Respondents. 

1181-1.  . 	U.C. Srivastava, V. C. 
_ 	Gorithj, dm. Member. 

(Hon. mr. Justice U.C. Sri Nastava, V.C.) 

This writ petition has been transferred from 

High Court under section 29 of the Admi is i.rative 

Tribunals Act, 1985, which was filed in the year 1985 

with the prayer for is sue of a direction or command in 

the nature of certiorari directing the opposite party 

No. 4 to produce the recores in original qua.shing the 

award embodied in Annexure No. 6, and for a direction 

to the oppositeximpRxmo, parties not to execute the 

award. 

2. 	- Although the time was granted to file reply 

but no reply has been filed so far..The respondents 

approached' the Central Government Industrial Tribunal 

cum Labour Court,Nirmal Tower, New Delhi andtheir claim 
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waE tat they worked under Loco Workshop Charbagh, 

Lucknow,Northern Railway and were for all purposes 

#nder Senior Civil Engineer, Northern Raiiray,Lucknow 

but the opposite parties 1 tO 3 intentionally did not 

array them as parties. According to the onposite 

parties intentionally avoided to mention that they 

were appointed for certain project and they were 

retrenched one after another. Applications filed by them 

were consolidated by the Industrial Court and according 

to the applicant they had no information to the effect 

that the case has been transferred. The Presiding 

award . 
Officer, Industrial Tribunaypassed the/exparte. . 

Order does not indicate that on 16.11.84 notices were 

sent. Further details were not received from the 

award. It appears that notices were sent but none 

anpeared and the Tribunal passed the award exparte. 

It has not been stated by the applicant' why no 

application for setting aside exparte award was not 

giverjt is not stated in what manner they learnt about 
4 

this and on what date they procured the award. No 

explanation has been given, as such this application 

- 
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IN ThT HON'i3LE HIGH COUld OP JUDICATURE AT A4Ji4H4BAD, y 
LUCKNOW BENCH, LUCK NOW. 

W.P. No. D (:)o. 1985. . 

Divisional Railway Manager, Northern Railway, 

IgeknOWI, 	 MIIMR 
	

Peti ti oner 
Versus 

Ram Chandra and others. 	 Opposite Parties. 

INDEX 

••••••11.1•• 

S.No. Description pa4e6  

Writ Petition 

Annexure No.1 (True c'opy of summons) 

- 5 

61_ ft)  No.2 (True copy of clam 
petition). 

No.3 (True copy of Ordet-sheet) 	— 

Nos.4 (True copies of 'affidavits (1 —  IC.  
filed by Ram Chandra and ,, 	,op 
Sang Ahmed respectively) l(P7 

Ps 

Annexure No.6 (True copy of Award) 

Affidavit 

Stay application 

Power 

---c?b 

c.?4 --our 

0•••••••••••••••••••••no...M• 

lucknow; Dated: 

TTr'4 J2-9 

( K.C. Jauha:d ) 
<Advocate 

Counsel for the petitioner 

December 	, 1985. 



Divisional Railway Manager, 

Lek now. 	 =10 MO 

Versus 

Northern 

;Petitioner 

IN TIE HON'ti:LE hIGE COURT OF JUDICATURE-  AT A1LAHAS4D 

IUCKNOW 	LUCKNOW. 

WRIT PETITION No . 	OP 1985 

Ram Chandra adult son of Sri Sabo° 

Safiq Ahmad adult son of Sri Rabid Khart. 

3. Umesh Chandra adult son of 
V 

through Sri 	Tewari Zonal Manager, 121.R.K.11. , 

ioknow.  

. 	4. Presiding Officer Cenral Government Industrial 

Tribunal, Kanpur. 

ION 111•11 
	 Opposite Parties. 

WRIT PETITION  UNDER ARTICLE 226 OF THE  

C0NTITUTION  OF  INDIA. 

The above-named petitioner respectfully states 

as under :- 

1. 	That the present writ petition arises against the 

QQ19-4,t_ award dated nil and passed by -the opposite party No.4 
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on the the industrial disputes between the petitioner 

and opposite parties nos. 1 to 3 reierred to opposite 

party No.4 under Section 10 of the Industrial 

Disputes Act. 
	 kr) 

2. 	That the petitioner received summons from the 

court of Central Government Industrial Tribunal - 
, 

cum Labour Court, Nirmal Tower, Ne4; Delhi, the 

true copy of which is marked as Anmxure  Jo.1 to 

this writ petition. 

That according to the versions of the opposite 

parties nos. 1 to 3 worked as KhalLasis under 

Inspector of Works, loco Workshop, Charbagh, Ikucknow 

and were for all purposes under Senor Civil Engineer 

Northern Railway, Charbagh, Lucknow but the opposite 

parties nos. 1 to 3 intentionallyldid not array 

them as parties (The petitioner i advised to state 
1 

that the claim under this only account is liable 

to be thrown out). 

That the opposite parties nos. 1 to 3 intentionally 

avoided to mention that they were appointed only 

for certain project. 

5. 	That according to the versions of the opposite 

parties nos. 1 to 3 the opposite li)arty No.1 was 

retrenched on 14.1.1975, the opposite party No.2 on 
etulst-4,,„L 



official was sent who could get the copy of the award, 

the true copy of which is marked as Annexure No. 6 

to this writ petition. 

-3- 

W)7 

31.8.77 and the 4pposite party No.3 o05.10.1977. 

The true copy of the claim petition filed is marked 

as Annexure No.2 to this writ petition.) 
 

b. 	That the all the three cases were consolidated. 

That the petitioner was not informed about the transfer 

of the case to the opposite party No.4. The true copy 

of the order sheet is marked as Annexure No.3 to 

this writ petition. 

That the opposite party No.4 proceeded against the 

petition exparte and permitted the opposite parties 

nos. 1 to 3 to file affidavit the copies) of affidavits 

filed by Sri Ram Chandra and Safiq Ahmad are marked 

as Annexures  Nos. 4  and respectively. 

•••-. 

, 

That the petitioner was neither informedH  f the award 

nor he was given the copy of award. Ay bowthe 

cIttua„kl, 

10. That being aggrieved of the aforesaid award and there 

being no other alternate remedy left the petitioner 

prefers this writ petition On the following amongst 

grounds. 

GROUNDS 

A) 
	

Because the learned opposite party ]1No.4 
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committed an illegality in procteding exparte 

against the petitioner which is manifestedly 

apparent 6n the face of the record. 

Because the learned opposite party No*4 committed 

an illegality in not considering the fact that 

the opposite parties Nos. 1 to ! being appointed 

for certain project can not claim for the notice 

and compensation etc. 

 Because the learned opposite party No.4 

committed an illegality whether the opposite 

parties nos. 1 to 3 are entiticdL for the rights. 

Because the judgment and order 

its findings are perverse. 

Wherefore the petitioner prays for the 

reliefs :- 

that a writ, order, directi 

in the nature of certiorari 

directing the opposite party 

re illegal and 

following 

n or command 

be issued 

No.4 to 

produce the records in original quashing 

the award embodied in •Annex0'e No.6. 

that a writ, order, directio or command 

in the nature of mandamus be issued 



directing the opposi0 parti 

execute the impugned award ( 

,s not to 
\"2 

nexure No.6). 

iii) Any other relief which the Hon'ble Court 

deems just and proper. 

iv) Entire cost of the writ petil 

awarded to the petitioner. 

locknow: Dated: 

ion be 

December 	, 1985 

( K.C. Jauhari ) 
Advdcate 

Counsel for the petitioner 



IN THE HON' BI HIGH COURT OF JUDICATURE AT AIIAHABAD, 

LUCK NOW BEACH, IUCKNOW. 

W.P. No. 	of 1985. 

Divisional Railway Manager, Northern - 

Railway, locknow. 

	

	 Pletitioner 

Versus 

Ram Chandra and others. 	 Opposite Parties. 

ANNEXURE NO. 1 

Gin:UM:ENT OP INDIA 

MINISTRY OF LABOUR 

BEFORE THE PRESIDING OFFICER, CENTRAL GOVERNMENT INDUSTRIAL 

TRIBUNAI-CUM-IABOUR COURT : NEW 

6th FIOOR: NIRMAL TOWER 

26- BARAKHAMBA ROAD, NEW DEIHL 

In the matter of a Reference under section 10 of the 

Industrial Dispute Act. (1947 (XIV of 1947) 

Reference No. 1-41012 (32)/83 II B of 1984 

Ram Chander 	WORKMAN 

Versus 

Northern Railway EMPLOYER. 

WHEREAS an industrial Dispute between the parties above 

named, has been referrdd to this Tribunal-cum-Iabour 

Court or adjudication under Section 10 of the Industrial 

Dispute Act 1947. 

4. 
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YOU are, therefore hereby summoned t'appear before 

this Tribunal-cum-labour Court in person On the 4th day 

of May 1984 at 11.00 A.M. to answer all material questions 

relating to the said dispute and. Pc y 

  

YOU ARE ALSO DIRMETED and requested to produce on 

  

that all the books papers and other documents evidence 

and things in your possession or under your control in 

any way relating to the matter under investigation and 

adjudication by this Tribunal-cum- Labour Court. 

IF you fail to attend or to be represented on the 

above date of hearing the above mentioned reference may be 

disposed of in your absence and the Tribunal-cum-Labour 

Court may proceed exparte as if you duly atended or had 

\r- 	been represented. 

GIVEN UNDER MY HAND SEAL OF THIS TRIBUNAL-CUM-LABOUR 

 

COURT THIS THE 30th DAY OF MARCH 1984. 

 

I,C 

; 
4; 

/1? 
'V • -6 
\l') :5,1  • 

je`h 
`"Alc-'sfs.stor' 

 

Sd/- B.R. Yadav 

Secreilary 

Central Govt. Industrial Tribunal-cum-

Labour Court, New Delhi. 

The Divisional Rly. Manager, 
Northern Railway, Hazratganj. 
lucknow. 

Q4(Aud True Copy  

111111111111111111 



IN THE HON'BIE HIGH COURT OF JUDICATURE AT AILAHABAD, 

IUCKNOW BENCH, IUCKNOW. 

W.P, No. 	1 of 1965. 

Divisional Railway Manager, Northern Railway, 
	40 

Iucknow. lialtIMANt Pelitioner 

Versus 

Ram Chandra and others. 	 ()melte Parties. 

ANNEXURE  NO. 2 

In the Court of Sri O.P. Singhala, 

Presiding Officer 

Central labour Tribunal Barakhamba Road, 

New Delhi. 

I.D. No. 4 of 1984. 

Between 

S/Sri Ram Chander, Safiq Ahmad and Umesh Chandra through 

URKU/IKO./Workmen. 

AND 

Northern Railway Administration 	Employer. 

CLAIM STATEMENT OF THE  UNION ON TilE  ABOVE CASES. 

   

S/Shri Ram Ohandfa s/o Sri Baboo Ial Safiq Ahmad 

S/o Sri Habib Khan, and,Umesh Chand s/o Late Sri Bechulal 

were working as Khallasis under Inspector of Works, loco 

Workshop, Charbagh, locknow, and were for all purposes 

under the Senior Civil Engineer N,Rly., Ch6bagh, Iocknow. 

Sri Ram Chandra had worked from 2.1.74 14.1.75 (349 days) 

  

440"A„,j, from 2xAxgAximi 2.12.72 to 31.12.73 (378 
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1.7.71 to 1.7.72 (365 days). He was retrenched on 

14.1.1975. Sri Safiq Ahmad was appointmedt 

and worked upto 31.8.1977. He was shunted out on 31.8.77 

A.N. Sri Umesh Chand was appointed on 9.51,76 and worked 

upto 16.10.1977. He was told not to come on duty from 

18.10.1977 A.N. All the three workmen had completed more 

than 240 days in a calendar year preceeding date of their 

 

retrenchment. Their termination was made without notice. 

Notice pay and retrenchment compensation i.e. without 

compliance of Section 25F of the I.D.Act 1947. 

Under case law of Section 25F retrenchment without 

compliance of the mandatory pre-conditions, in abinitio 

 

  

void and non-existent, hence the workmen aforeaamed are 

entitled to reinstatement with back wages and all 

consequent benefits. 

The workmen are antitInci to receive %.425/- p.m. 

entitled to benefits of passes, P.T.O's, leave, medical 

/ facilities, quarter ego. which in each casel  comes to 

11:r 
cfollowing amounts :- 

1. BE446,325/= at the rate of Rs.425/- p.m. upto 

14.2.84 in case of Sri Ban Chandra. 

2 R432,725/= at the rate of Rs.425/- p.m. upto 

Q40.5 1 31.1.84 in case of Sri Safiq Ahnad. 

\ 

on 10.1.1976 



3. 	Rs. 32,300/-  at the rate of Rs.425/-  I 

15.2.64 in case of Sri Umesh Chandra, 

The workmen are further entitled to benefits of 

passes, P.T.O's, leave, medical facilities quarter etc. 

which in each case comes to following amoutts. 

(i) Fis#27,000/-  in case of 6ri Ram Chandra. 

(ii)%419,500/- in case of Sri Safiq Ahmad. 

(iii)1ls.18,000/-  in case of Sri Umesh (band at the 

rate of minimum it.3000/= per year. 

During the course of conciliation prreedings 

railway administration did not have courag( to contradicts 

  

the contentions of a workman. In case of Sri Umesh Chandra 

Sri Ranbir Singh I.O.W. Iocoshop Charbagh Lacknow 

attended the office of the Concitration Officer. In 

case of Sri Safiq Ahmad and Ram Chandra, SA Nigam Office 

Superintendent of XEN, Office Charbagh, laknow attended 

office of the 130 ( 	) Iacknow, Rly. Administration 

did not contravert either number of working days or claim 

of the workmen, either by documents or by evidence. 

Prayer  

It is, therefore prayed that the workmen aforenamed 

may please be ordered to be reinstated wita back wages and 

all conseglent benefits as mentioned above costs of the 

litigation may also be awarded to workmen. 

QtoAj 	
Dated: 24.9.64. 	

( B.D.Tewari) 
Zonalll Resident 

UBKU Iacknow. 

Isat_Laz 



"er  

9-7 	 Rakesh Manjul for managemeni case is 

transferred 24-9. 

24.9.64 
	

Statement of claim filed issue notice to 

management to file W.S. on 36-11-84. 

IN THE HON' BE HIGH COURT OF JUDICATURE AT 4111JAHABAD, 

IUCKNOW BENCH, IUCKNOW. 

W.P. No. of 1985. 
<0\ 

Divisional Railway Manager Northern 

Railway, lucknow. 	 Petitioner 

Versus 

Ram Chandra and others. 	 Opposite Parties. 

AN:EXURB NO.3 

	

I.D. No. 3/64 	120/84 

	

Ram Chandra 	Vs. 	N.R1Y. 

ORDER SHEET 

Filed on 16.1.64 at Delhi 

30-3 	 Mr. Ram  for workman none fol the 

management for *4/5., 

4-5 	 Case is adjourned for 9-7 

16.11.64 Sri B.D.Tewari for the worknen none for the 

notice 
issued. 

management. Issue regtd noti 

14.12.64 for filing W.S. 

ce. Fixed 



exparte award. 

qrktg„J 
True Copy 
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14.12.64 Sri B.D.Tewari for workman none, for the 
notice 
issued. management Fix 4.12.85 for filing w.s. 

4.1.85 
	

Sri B.D. Tewari to the workman none for the 

management despite notice case to proceed exparte 

workman filed affidavit with anneAure. Fix 

30.1.65 for arguments. 

30.1+85 	Consolidated with I.D. No. 4/84. put up on 

1.3.85 for arg. 

1.3.85 	Sri B.D. Tewari for workman none for the 

management Argument heard. reserved for• 



Faizabad, then working as Khallasi under Ins: 

Works Charbagh, Iucknow, do hereby depose anl 

affirm on oath as under :- 

That the deponent is the workman conce 

  

it 

IN THE HON'ELE HIGH COURT OF JUDICATURE AT 

IUCKNOW BENCH, IUCKNOW. 

AlIA.HABAD, 

     

of 1985. 

Divisional Railway Manager Northern 

5 	
7

titioner 
1 

Versus 
I 

Ram Chandra and others. 	__- 	4posite Parties. 
1 

ANNEXURE  NO. 4 

IN TI COURT OF THE R.B. SRIVASTAVA : PRESI: ING OFFICER 

CENTRAQ GOVTS. IaUSTRIAL TRI UNA', 

KAIVUR. 

I.D.CASE NO. 3 OF 1984 

Ram Chandra through URK U 

Iucknow. VII 1M. We Workiman 

Railway, luck now. 

No, 

• 

..-- - 
.• (- 4' 

	

i• 	 through D R M - AO. 	NM IMP ...• 

, . 	 P ...1 

I: 1 '44,1,7 
f  

' 	 I 5 I, ( 

	

' 	no i •-.1  
. 	\ 	

,ot 1,4- 3  C k 
4.4

k  

	

t„ 	 i 
'1  7  i- , 

	

N, i• i 	. 	f 	-  

resident of Village & Post Raipatti P.S. Kha ...-- 

AFFIDAVIT INCORPORATING STATEMENT OF  BE APPLICANT 

I, Rain Chandra son of Baboolal aged about 35 Years 

Rsployer. 

dasa Distt. 

ector of 

solemnly 

fled in this 

Versus 

Northern Railway Administration 
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case and is well conversant with tile facts of his 

retrenchment case. 

, 

a.r 

2. 	That the deponent was recruited as 

on 2.1.1974. 

Casual Labour 

 

That he was retrenched i.e. his services were termi-

nated by the N.Bly. Administrationl with effect from 

14.1.75 A.N. 

That the deponent worked for 349 days continuously 

in the intervening period in immediate precedence of 
11 

the date of termination of his service. 

That the deponent was not given any retrenchment 

compensation or (notice) Notice Pely at the time of 

his retrenchment. 

That the deponent is enclosing phdtostat copies of 

his casual labour Card in support ofhis working 

period. 

That the deponent was never given;authorised scales 

of pay, even after competing 120 days service. The 

amounts due between the casual 14our rate of 

E5.165/- per month and Pc.425/-  authorised scale of 

Class IV initial recruitment staff amounted to 

110,4260/- per month. Total dues thus coming to 

8. 
	That the deponent's pay from 14.1 75 to 14.11.1984 

at the Tate of 4425/-  per 
monthj anount to 



k(' 
mentioned in 

-3'w• . 

which added by lis.3120/-
pare 7 above comes to fis.53,270/-. 

9, 	
That the deponent this money due toeether 

with his 
benefits of Passes, P T 0, uniform, medical facili-
ties, quarter, leave eta, computed ip terms of money 

amounting to it.27,000/- are all fit io be received 
by the deponent from the 

Opposite parties. 

10,0 	
That the amounts mentioned in pares 8

.  and 9 above 
are accurate to the best of the 

depon 

luck flow: 

Dated: 
Depc nent 

.........—.. 	_______ 

1, Eam Chandra, deponent do 
hereby verify that the 

,w --i 	
facts as stated in pares 1 to 9 

of' this affidEvit are 
true -_. 

, 
4 r-. •. 	i 
_  

0 to the best of his knowledge and belief. Nothing 
material 

\zi , 

has been concealed by me. So help me God. 
;6) 4 
' -0 / Zucknow: 1/ ' , ..\ / -0 	' . / 

Deponent 

Signed and Sworn before 
me on this 	day of 

November, 1984 in this Court Compound. Deponeni 's identi- , 

fied 	.................. 

nt's calculation. 

_ 

4.)- urt, 	 Dated : 



IN THE HON'B1E HIGH COURT OF JUDICATURE 4T ALLAHABAD, 7r.1  

IUCKNOW BENCH, IUCKNOUL 	 / 

W.P. No. 	of 1985. 

Divisional Railway Manager Northern Railw4., 

lacknow• 	 Petitioner 

Versus 

Ram Chandra and others. 	 Opposite Parties, 

ANNEXURE N215 

IN THE COURT OF SHRI R.B.SRIVASTAVA, PRESIDING OFFICER, 

CENTRAL GOVTS. INDUSTRIAL TRIBUNAL, 

KAINIPUR. 

I.D. No, 4 of 1984 

Between 

S/Sri Ram Chander, Sang Ahmed, and 

Umesh Chandra through U.R.K.U./Iucknow 	Workmen 4, 

Versus 

Northern Railway and others. 	 Employer 

       

       

Affidavit incorporating statement of the workman: 

I, Safiq Ahmed S/o Shri Habid Khan, R/oFateli Talab, 

I-31-B-Grange Road, Iuoknow do hereby depose eind solemnly 

affirm on oath as under :- 

1. 	That the deponent is the workman concern0 in this 

Qttui-4,; 

 

case and well conversant with the facts °41ereof. 

     

i 

 



/ 

07 
 e/ 

1 	 )7\( 

That the deponent was working as Khlllasi under ) 
i 1 1 

inspector of works/loco Workshop, Charhagh, Iucknow. 

That the deponent was appointed on 12.1.76 and worked 

upto 31-8-77. He was turned out on 31-8-77. 

That the deponent worked for 600 dap, continuously 

in the internening period in immediate precedence 

of the date of termination of his serice. 

That the deponent was terminated without notice, 

notiee pay and retirehohment compensalion. 

That the deponent is enclosing photosiat copies of 

his casual labour card in support of his working 

period. 

That the deponent was never given autherized seales 

Y., 

 

 

of pay, even after completing 120 days service. The 

amounts due between the casual labour rate of fis.165/... 

per month and fts.425/- authorised scale pf class IV 

initial recruitment staff amounted to Rs16260/- per 

month, total due thus comming to 115.3120/-. 

That the deponents pay from 31.8.1977 to 14.11.1984 

at the rate of ils.425/- per month amounts' to %.32725/-

which added by le.3120/- as mentioned in para 7 above 

comes to Ps. 35845/-. 

That the deponent's this money due toget6r with his 

benefits of passes, P.T.O. Uniform, Medical facilities 
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quarter, leave etc., computed in tern S of money 

amounting to Bs.19,500/- are all fit lo be received 

with reinstatement on duty from the 4posite 

parties. 

10. 	That the amounts mentioned in pares 8 

are accurate to the best of deponents 

and 9 above 

calculation. 

qtto- 

Date : 8.12.84 

Sd/- Spfiq Ahmed 

( Safi Ahmed ) 
Depbnent 

VERIFICATION  

I, Safi°, Ahmed do hereby verify that te fa4s as 

stated in para 1 to 10 of this affidavit are true to the 

best of my knowledge and belief. Nothing matl!rial has 

en concealed. So help me God. 

, . 
v 
_ pate: 8.12.84 Sd/- &ji fiq Ahmed 

( Safici Ahmed ) 

Deponent 

Trvie Copy 
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IN TIM HON' .131E EL Gil COURT OP JUDICATURE AT ALLAHABAD, 
LUCKNOW 	1JUCKNOW. 

W.P of 1985 ( 1  Divisional ay. Managart-13.-.141 Y, Lucknow. ---, Petitioner 	6 
C.- 

Vs. 
.Tim Chandra and others 

Agnig e 

thi nutter of diftpute between t 
1. Shrl Hai Chandra, 
30 Ari eaft. Ah;IL4, & 
$. h1t1 Umeah Lhindra ", 

. Thrmigh I B.D.Tekur.r1. 0
06/196 Popham ealiij Lane.Ceneehrinittueltetenr. 

worlmov 

ANNEXURE NO.6 
A A, PRP3TDINO 111 	 orrtcla 4 TNAL 30T3111014  N2 INDUEITIITAL TRIBUNAL Cirt t a361IN cou0r,impuk 

ID'. Nos, 3.4 Ind 10 fir ism. • 

Opposite Parties. 

The Divittionci In.-trer,Northern i!ailwayt tucknow „ Ilensi!genent. 
EP•ni. 	•r•- rloproF:entatlyn for the 	7k-fr 

reprootent**,ive tor the inenegal*antl. 

The above three 01.111111 . wire eontoliesteA on the request of th40. aepresentattve for the loorkiten ea c.)11,;•••) questinn of feet Wilts° Imes In then ord 	 wlis 	.he leading case. 	. 
Thefiq Ahmed is t.) ..: he wee recruited is Cloud 
I worked contirao. - y Opt* Si.12.7a. His seraleee !nate without cOtt: • ' lane* of See.24t(f) of ithe 
hi h44 rksl fnr ie 

iTatlirty uosa•ien .1 Chatdra at the T.0.30.3/04 worted under 
Nntinetr therbagh • : oesoal abour fromOj.74 and of,otinued till 
144476 when hie, $ vices ware tennInet44 without raying rctrimalasect oompenestilm t`mugt le fact he Pied worked ettntincouely for 340 deys, 
testly try the ter* of ihri Utitsh Chundro. yttrium° 1..D.No.10/ 
workmen vet Itiopointnd on ).9.77 and 'tufted opt° 18.10.77 *cantle° fitly, 
he wit tois nut to •vse on duty or 16.19.77. At the Mae of tors nettom he wee not paid retrenchment compeorettiol theuth be 1%ad outsplete; 
1.40 days of ir.nttntuius service 'none caleht4or Yetis*. 
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Atm Pia/fare and t:itfeh Chandra hint filed affidavit/ In supi.ort ef 
tirtr care. Iva Chandra h.4 file4 photocopyhi or 	s test.ini eha4r, 
e.t.a tit.loh toirDt,ortte his cage that he ti3e. 441.2.n ict 1.4.1.76 
tot.tt-h substantiate tii,at he ionritel for 'bore than e40 dip le *ea 
wt.tinontot vor crniotirl hatAkertt frb.a. 14.1..76. 	• 
cri.zan 3hrl. ::h3t1.4 	et.opurt-i 	4:144* stituort 
r 	0110 hte 111e13 A gr d•-x4re L rtyc rd 14, Jr•Wilk t,o 

tre'. r Ott eh, o. 	Aticuittlt;h 	k•t;ii4.syt• In t...r.r 4.-. .ziott.,,,tt 

\ 

The ogee of voritaan 
10bour on ..1.12,72 tit 
thereafter ::,tre t. .-
i.D.Aet 

 
Vn thou& 

• • 
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aneweing that he wes a daily rated worker once he hoe rentylred ' 
uninterrupted continuous service Itir a pertod of ore prar en genre 
within the iseenleg of ten.2.6(F) of the Aot end his norvihme 
teminateJ for cny reason whatsoever, the WWI 1100P nt.st fall In any 
of the accepted caterory (of seo.2ow) of the Lb, Act notwithstending 
the feet that rule ,:303 wnuld be etteected would have to be reed 
subject to the provision of the Aot. Accordingly the tt.ralnietion of 
the service in this case would constitute retrenchment eni far hot 
*Davi/lot with the precondition to valid retrenchment, the Jrder 01 
terr54  bt Ian would be illegal end 
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anntintroue year. thus they were teaporery workmen of the timiltvey 
end retrenchment without piping retrenchment capensetior, notiue pay 
its, as rs quired under eee;25(r) of the Act, the retreretumooll te WA' 
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te therefore, give my 4..)1.46,1k I ecooedinsiy, 	 , 
SdAD 	 r 

(14.ft,Sfi2tii.tv1bi  
pe:Mtrikri 44-, talk . il ; 
C.4.1...t. 1.114PLI  

.0 . 
Lot fi movies of this 41154dit! be tent to tb• Gortft%•pot Atli' 0434W 

11 



. tr. 10 
0 • 

4$11 

HIGH) URT 
ALLAHABAD 

4 

fo) 

IN THE HON' BLE HIGH COURT OF JUDICATURE AIE ALLA,HABAD, 

LUCK NOW BENCH, LUCK j\-10 

W.P. No. 	of 1985. 

Divisional Railway Manager, Northern Railw4y, 

luck now. 	 Petitioner 

Versus 

Ram Chandra and others. 	 Oppipsite Parties. 

	

CA-Sej Cf.hrtAA. 	Neja.A.S S'Crh 

N. 	1cJ Au Tk-1 14,11  Cflf 061Vt041‘54 	 It( 

ICZAZ-(1, 	0<ji ViSriOYLed R-ck:A_(P.02.1 ilkaloike4C,V 	r "LiAdAevec_ ,  ao 

if  4k )3A-t- ode a-rvr 	extV y:yfri ttiv-cA af  cat-  ayt. eel_ A a/3  A/40 

• 
1. 	That the deponent is the petitioneripa1rokar and 

is fully conversant with the facts of the case. 

That the contents of accompanying writ ,11petition 

paragraphs 1 to 9 are true to my knowle
ldge and that 

k 	 Y ' 
t 

of para 10 are believed by me to be true. 

	

\ 	,,, J 

Ns #-.6 

	

	 That annexures nos. 1 to e'c're true copies of their __d ry' .z  
-, 	outi ,  	- ' • 	 'L 

origi nali. v.A-1, eKi.Ar(e- NO 0 '*-6 '16  ?"""--t-''''" ' 
,‘-', ,,, 	0...,...4_aw..... - a.1 rr  

lug:know; Dated: —  r a - ti--  -.4•1T/3 	 cillt9.dLL 

_Depp n4it 
I 

I, the above-named deponent 

(0.• ••• 

AFFIDAVIT 

1 
/100,1 PlaA,m1,41(  

`c1  December)3, 1985. 
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do hereby verify that the contents of this affidavit \ 

/ 

')

paragraphs 1 to 3 ate true to my own knowledge* No 

part of it is false and nothing material has been 

concealed; so help me God. 

Lucknow; Dated: 

December 	1985* 
,(6e 

Deponent 

I identify the deponent who 
has signed before me. t-te-- 	Pe--)1 41  

P7AVaS1 (c4t/s.  
Advocate. 

Solemnly affirmed before me onil 1 	% S 

at 	11-  4 C  a.1< /14‘• by 	lvt C41/4_NAAAA---C24 , 

the deponent who is identified by 

Sbri t=c4eivvara 

Clerk to Shri jSC. Tauicuy-I' 

Advocate, High Court, allababad. 

I have satisfied myself by exeining 

the deponent that be understands the content 

of this affidavit which has been read out and 

explained by me* 

714I 

4-4;c;  '4 	 7.1,7; • :•.,(A7t 
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IN THE HONtBIE HIGH COURT OF JUDICATURE AT 

1LCKNOW BENCH, 1UCKNOW. 

W.P. No. 
5\ 
of  198 

Divisional Railway Manager, Northern Railway, 

Iticknow. 	 Petitioner 

Versus 

Ram Chandra and others. 	1.1.1 me No 
	

Oppsite Parties. 

STAY AHLICATION 

In the above-noted petition the petitioner respect- 

fully states as under :- 

1. 	That the petitioner has c halle nged th exparte award 

4 

(Annexure No.6) which is pending in the Honible Court 

and the petitioner is hopeful of his LIccess. 

2. 	That the petitioner would suffer an irreparable loss 

execution of 
if the/exparte impugned award (Annexure No.6) is not 

stayed. 

That the balance of convenience lies In favour of the 

petitioner. 

It is therefore prayed that the execLtion of exparte 

impugned award (Annexure No.6) be kindly slayed till the 

pendency of the aforesaid writ petition Jill the Hontble Court. 

  

Lucknow; Dated: 

1 
December I , 1985. 

( K.0 Jauhari ) 
vocate 

Counsel for the petitioner 
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IN THE HIGH COUR!' OF JUDICATURE AT ALLAHABAD 
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Date Note of progress of proceedings and routine orders 

Date of 
which 
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